CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

MA NO. 2
Clew vo. 2
DA NO. 2

848/2002 M
/200
b4H/2000

s the 2ist day ot January, 201)3

HOM’BLE S

Ho Yok MATOTRA, MEMBER (3)
HON'RiE 5t

Lo KULDYE STNGH, MEMBEH (1)
Cowrt on 1ts own morion
(Human Hala, applicant in OA present in person).

Versus

] Ihe General Manager,
Hdorthern Hai lway,
Baroda House.
Mew Delh
2. the Chief Administrative Officer (Constn. ).
dorthern Railway,
hashmer | Gate,
velhr.
3 Ihe Senior Engineer (Constn. )
Quailivy Countrot,
in the ofiice of the
The Chiet adminagrirative Dfticer {(Constn. ),
Hortlhern Rallway,
Lhashmeri Gate,
Bell i,
. the Divisional Railway Manager,

Horthern Railwas,
state Intry Hoad,
Hess e lhi.
(BY Advocate: 4Yh. it k. Gangwarn1 )

R DE R (ORI}

By Sh. v K. Ma jolra, Member (A)
MA-2848/02 has been made by respondents 1n DA-2648/2000

seeliing  dropping of the proeposed contempl prececdings against

the respondents 1n the {24 . Ma 12 allowed.
2. Learned counsel Sh. Gangwani Lrought to onr notijce order

dated 21 10,2002 passed by the Hon'bie tigh Court ot Delht in

CY-6016701  and CM-103406/2001 ' the Irtbunal s order  dated
4.9 2001 e CA-2648/72000  respoudeuts had been  directod  to
consider  Lhe  petitioner for the pust of Lypist apon holdiag




s~

[ 21

srnreenitng  ftest within a pertod of 2 monthe. it was also
directed in the order that respondents shall pay a coat of
Rg. 25,0007/~ to the petitioner 1n the OA Separate proceedings

AR
inder  the Contempt of Courts Act were also initiated against

the respondents

3. Hor'ble thgh Cenrt observed that he Iribunai’'s direction

the pelitioner had bheen

H I

reluting Lo holding of the test of

i Lemnented i1y whoich petitioner had falled. Hon ' ble High
Conurt had reduced the cost  of Hs 25 00/~ toooa sum of

y the petitioner, Learned

Ry . 14, 0007/- only to  be patd to

counsel  stated that whereas the petitioner wWas put to a tesat

in which shie tatled, a cost ot Hs 15,000/ - 1mposed by the

Non"thle ~High ourt has already heen paid to the petitioner.

Petifioner who 18 present 1 person has aduitted 1O nave

failed in the test held hy the respondents and also that the

4t

cost  of  Rs 15,000/- 18 patd to lier. We tind  that th
has buen comptiaed with by the

direct jons ol the Court

respondents sl pothing suvvaives 1o the UU. 1y oas dropped.
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¢y L. MAJOTRA )

( RULDIP SIRGlH )
Mlembeyr (a)

Member 1)
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